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IN THE COURT OF THE SESSIONS JUDGE, UDALGURI, ASSAM 

 

Present    :  Smti. S. Bora, 
        Sessions Judge,  

    Udalguri, Assam.  
 

Reference    : Sessions Case No.31(U) 15  

Complainant             :  State 

          Vs 

Accused     :  Sonaram Hasda 

  

  Charge : U/S 302 IPC 

 

Dates of hearing        : 31.7.2017. 

Date of Judgment  : 9.8.2017. 

For the State  : Mr. P. Baskey, Public Prosecutor. 

For the accused         : Mr. T.C.Boro, Advocate. 

 

J U D G M E N T 

 

1.  In this case accused Sonaram Hasda is put for trial for allegation of 

charge U/S 302 of IPC.  

 

2. The fact leading to institution of this case, according to FIR, in brief, is 

that on the  night of about 10 PM of 4.2.15 accused killed informant’s sister by 

assaulting her badly. Hence this prosecution case.  

 

3. The ejahar was lodged by Bijoy Baskey on 5.2.15 before the O/C, 

Udalguri P.S. On receipt of the ejahar, the O/C, Udalguri P.S. registered the 

case vide Udalguri P.S. case No.32/15 U/S 302 IPC. After completion of usual 

investigation the O/C, Udalguri P.S. sent up the case for trial against the 

accused person U/S 302 IPC.  On being appeared accused before the court 

after commitment of the record and after hearing both parties charge framed 
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U/S 302  IPC. Particulars of the charge are read over and explained to the 

accused, to which he pleaded not guilty and claims to stand trial.   

 

4.  To substantiate the case, prosecution examined as many as twelve 

numbers of witnesses. Two witnesses have been examined as court witness. 

After completion of prosecution evidence accused was examined U/S 313 

Cr.P.C.  All the allegations made against the accused and evidence appears 

against the accused is put before him for his explanation, where he denied the 

evidence and allegation and declined to give defence evidence.  

 

5.  I have also heard argument put forward by the ld. Counsel for both 

parties. 

 

POINT FOR DETERMINATION 

 

6. The point for decision in this case is that whether on or about 10 PM of 

4.2.15 at Jungle Borigaon under Udalguri P.S. accused committed murder to 

Surujmani Baskey by intentionally causing her death?  

 

 

DECISIONS, DISCUSONS AND REASONS FOR DECISION 

 

7. To arrive at a judicial decision, let me first come to deal with evidence 

of medical officer who is examined as PW1. 

 

8.  PW.1, Dr. Bhadra Kanta Sarma deposed that On 5.2.15, he was 

working as M & H.O.1, Udalguri Civil Hospital. On that day, he performed post-

mortem upon the dead body of Surujmani Baski, W/o- Sri Sonaram Hasda in 

reference to Udalguri P.S. GDE No.102 dated 5.2.15. The dead body was 

identified by UBC/43 Valerian Narzary, Kurhia Baski. On examination, he found 

the following:- 

EXTRANAL APPEARANCE:-   

Built- average, weight 60 Kg, height- 5 feet 6 inches, colour medium, 

clothing Lungi (blue colour), hair –black long. Rigor mortis- half.  
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Injury:-  

Multiple imprint abrasion of variable sized around – 

(1) Right leg, (2) above socrum, (3) left iliac region, (4) at left hand, (5) 

right temporal region.  

CRANIUM AND SPINAL CANAL:-   

Scalp, Skull, vertebrae- (1) congested right temporo parietal scalp region, 

(2) No skull fracture, (3) vertebrae intact. Membrane- congested, Brain, 

Liver, Kidneys, Bladder, Organs of generation- all are normal.  

THORAX:-  

All organs are intact. 

ABDOMEN:- 

Walls, Peritoneum, Mouth, pharynx, oesophagus, Stomach and its contents, 

Small intestine and its contents, Large intestine and its contents- all are 

normal. 

More details description:-   

(1) Multiple imprint abrasion of variable sized on right side of face temporal 

region, right hand, right leg around socrum, left iliac region. (2) Congested 

right tempore parietal scalp.  (3) Congested maninges  out right side of 

tempero parietal region. (4) Large dot on right tempero parietal region. 

 Doctor opined that death is due to intracranial haemorrhage due to 

injury mentioned and homicidal in nature. Injuries are ante-mortem in nature. 

Time since death about 10-16 hours. Ext.1 is his post-mortem report and 

Ext.1(1) is his signature.  

 In his cross-examination he admitted that except injury No.1 and 2 

injury No.3 and 4 are grievous. He found no such fracture of scalp upon the 

dead body. He found congested and haematoma i.e. injury on the scalp. Such 

type of blood clotting may occurred if a person suddenly fall on a hard 

substance.  

 

9. Keeping in view of above medical evidence let us appreciate the 

evidence of other PWs.  

10. PW.2, Birendra Nath Brahma stated that he knows the complainant as 

well as accused. he has not seen the incident but he knows that the incident 

took place on 4.2.15. On the next day of incident he was reported by secretary 
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of JANKHALON, an NGO of rubber plantation,  to convene a meeting. The 

secretary Mr. Teg Bahadur Chetry reported to him that accused killed his wife. 

Local public informed him  that accused confessed before the public that he 

killed his wife  by assaulting her with a lathi. Accordingly as shown by accused 

police seized one bamboo lathi in his presence. Ext.2 is the said seizure list. 

Ext.2(1) is his signature. 

 In cross-examination he has admitted that he put signature in seizure 

list at their rubber bagan.  

11. PW.3, Tegbahadur Chetry in his deposition has stated that he knows 

the complainant as well as accused. He has not seen the incident but he knows 

that the incident took place on 4.2.15. The children of the accused reported to 

him that accused killed their mother by assaulting her with a lathi. The children 

had shown the lathi. He is secretary of VDP and also secretary of a NGO 

involved in rubber plantation. Accused is also a chowkidar of rubber plantation. 

On the next day of incident accused and the children of the accused went to 

his home. Accused asked him Rs.1000/- for treatment of his wife. But he paid 

Rs.500/-. There was a gathering of Chowtal community people at their rubber 

plantation. Police also arrived there. The children of the accused reported to 

public that their father killed their mother by assaulting her with a bamboo 

lathi. Police had recorded the statement of accused. He heard from the local 

pubic of Choutal community that in earlier occasion also accused was in jail for 

assaulting his grand father.  

 In cross-examination he has stated that he has not made statement 

before the police that he had been informed by children of the accused that 

accused killed their mother by assaulting with a lathi. He has admitted that he 

could not recall the other person in whose presence the children of accused 

stated that accused killed their mother by assaulting with a lathi. 

 

12. PW.4, Smti. Lakhi Hasda in her deposition has stated that the incident 

took place after the Magh Bihu in 2 ½ months ago. She has not seen the 

incident. On being heard the out crying of public he came to know about the 

incident. He was reported by Borka Tudu that accused killed his wife. She saw 

the dead body of the wife of the accused. The children of the accused stated 

that their father killed their mother by assaulting her with a lathi. He has 
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further stated that in earlier occasion accused was in jail for allegation of 

committing a murder.  

 In cross-examination she admitted that the elder son of the accused is 

about 10 years and the next one is a daughter who attain 8 years and 3rd 

daughter is also attain 5 years.  

 

13. PW.5, Bijoy Baskey, the complainant of this case in his deposition has 

stated that the incident took place in the month of February,15. He has not 

seen the incident. In the next day of incident he was informed by his elder 

brother Lakhi that accused killed his elder sister by assaulting her with a lathi 

and then fled away. He was also reported by Akhil that accused assaulted his 

sister by a lathi after driven away their children. In the next morning when he 

went to accused’s house and met Akhil and Mangal Hasda and found the house 

of the accused in lock. With the help of local people they broke open the door 

and found the dead body lying on the bed. He saw injury on head, back, neck 

and leg of h is sister. He was reported by his nephew that their father killed 

their mother by assaulting with a lathi. Accused also confessed that he killed 

his wife by assaulting her with a lathi. His nephew and niece had shown the 

lathi by weeping. Then he lodged ejahar.  

 In cross-examination he has admitted that he did not state to police 

that his nephew and niece reported to him that their father killed their mother 

by assaulting her with a lathi. He had also not stated to police that his nephew 

and niece shown the lathi by which accused assaulted their mother. He also 

admitted that local public abused accused. Though initially accused refused to 

confess but ultimately he confessed his guilt. 

 

14. PW.6, Kuria Baskey in his deposition has stated that incident took place 

on or before 2 months ago. He has not seen the incident. In the next day on 

hearing hue and cry he rushed to the place of occurrence. There he came to 

know that accused after killing his wife went to house of Teg Bahadur Chetry 

asking him for money. Accused confessed before the public that he killed his 

wife by assaulting with a lathi. Mangal Hasda the son of the accused had 

shown the lathi by which accused assaulted his wife. Police seized the said 
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lathi. Ext.2 is the seizure list. Ext.2(2) is his signature. He has proved the Mat. 

Ext.1 is to be the said lathi. He identified the dead body at the time of inquest.  

 In cross-examination he has stated that accused was found tied in legs 

and hands by the public.  

 

15. PW.7, Benu Devi in her deposition has stated that the incident took 

place on 4/5 months ago. She knows the deceased as she is the wife of the 

accused. in the previous day of incident she went to the house of the accused 

alongwith her husband Tegbahadur. After talking with them for about ½ an 

hour they returned. In the next day accused came to their house and stated 

that his wife died in the night. While they asked him how his wife was died 

accused replied his wife was found dead. Froth has come out from her mouth. 

In presence of accused his son Mangal Hasda and daughters reported to them 

that their father killed their mother.  

 In cross-examination she has stated that she had not heard that 

children of the accused stated that their father killed their mother. She has 

further stated that accused sometimes drinks liquor but she had not seen any 

quarrel took place in between accused and his wife. In the previous day while 

they visited the house of accused they have not noticed any quarrel took place 

in between them. During that time the deceased did not complain anything 

against the accused.  

 

16. PW.8 Maina Murmu in her deposition has stated that the incident took 

place or about 2 ½ months ago. In the next day of the incident she heard that 

a female dead body was recovered at the side of Pagla river. So she went 

there. Then she turned hostile.   

 

17. PW.9, Durga Murmu in his deposition has stated that the incident took 

place on or about 2 ½   months ago. On hearing aout the incident he rushed 

to the place of occurrence. He saw a dead body lying on a bed. Accused 

confessed before the police that he killed his wife by assaulting with a lathi. As 

shown by accused the said lathi was seized by police. Ext.2 is the seizure list. 

Ext.2(3) is his signature. He has proved Mat. Ext.1 is to be the said lathi which 

was seized by police vide Ext.2.  
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 In cross-examination she has stated that his father is a village 

headman. On the next day of incident there were gathering about 50 person in 

their home. At the place of occurrence he saw accused was tied by his own 

cousin. He has not seen any injury on the dead body. 

 

18. PW.10, Maniram Basumatary, the village head man in his deposition 

has stated that the incident took place about 6 months ago. He was reported 

by the villagers that a female dead body was found at the river. He was called 

by the local public as a village headman. So he informed the matter to police. 

He was reported that the husband of the deceased killed the deceased.   

 In cross-examination he has stated that among the villagers who 

informed him about the incident one was Durga Murmu, who has informed him 

over phone. 

 

19. PW.11, Rana Bora has deposed that on 5.2.12, he was posted as an 

Executive Magistrate cum Circle Officer at Udalguri Circle.  On that day in 

reference to Udalguri P.S. GDE No.102 dated 5.2.15  he conducted inquest on 

the dead body of one Surujmani Baskey, aged about 35 years, W/o- Sonaram 

Hasda, vill.- No.3 Borigaon under Udalguri P.S. on being identified by Kuria 

Baskey and in presence of O/C, Udalguri P.S. The deceased died on 4.2.15 at 

village No.3 Borigaon severely beaten as reported by police and the relatives.  

The dead body was found in the Udalguri P.S. premises, facing 

upwards, wearing blue cheked Lungi. Physical appearance:- dark, height about 

5 feet, hair- dark, eyes and mouth closed.  

Injury:- cut mark on middle of the chest. Beaten mark on right side of 

head, leg and neck.         

Suspected cause of death is due to severely beaten. 

Ext.3 is the inquest report. Ext.3(1) is his signature.  

In his cross-examination he has stated that dead body was brought 

from the village No.3 Borigaon as per report of the police. He personally  filled 

up the inquest report in my own handwriting.  

 

20. PW.12, Dipankar Gogoi in his deposition has stated that on 5.2.15 he 

was posted as SI of police at Udalguri P.S. On that day on being received the 
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information the then O/C of Udalguri PS  after  giving GDE No.102 dated 5.2.15 

he was entrusted to investigate the case. During investigation he visited the 

place of occurrence, prepared sketch map, recorded the statement of 

witnesses. He found the dead body of the deceased on a bed. He also noticed 

injury of assaulting by the lathi on the right side of the head of the deceased. 

Dead body was taken to police station and conducted inquest through the 

executive Magistrate Mr. Rana Bora. Then the dead body was sent for Post-

mortem report and the report shows that death of the deceased was homicidal 

in nature. During investigation he also seized one lathi vide seizure list Ext.2. 

Ext.2(4) is his signature. Then after completion of investigation he has 

submitted the charge-sheet U/S 302 IPC. He further stated that during 

recording of statement of accused confessed that he picked up quarrel with his 

wife. Then at the night at the time of dinner he killed the deceased. He has 

proved Ext.4 is to be the sketch map. Ext.4(1) is to be his signature. Ext.5 is to 

be the charge-sheet. Ext.5(1) is his signature. Ext.6 is the statement of 

accused. Ext.6(1) is to be his signature. As shown by accused he seized the 

bamboo lathi in presence of witness which was used by accused in the 

commission of offence. He has further stated that accused confessed that he 

killed his wife assaulting her with a lathi in presence of the seizure witness 

Durga Murmu, Birendra nath Brahma, Kuria Baskey. The witness Maina Murmu 

stated before him that she is a house wife. “Today in the morning on being 

came to know that Sonaram killed his wife she went to the place of occurrence 

and she came to know that accused after quarreling with his wife killed his wife 

by assaulting with lathi and hands. She had noticed injury on the chin of the 

dead body. She heard that accused drove out his children from their home at 

the time of quarrel.” Ext.7 is the statement of Maina Murmu and Ext.7 (1) is 

her signature. Ext.8 is the FIR lodged by complainant. Ext.8(1) is the signature 

and registration note of O/C, Swapan Kr. Seal.  

 In cross-examination he has admitted that accused verbally confessed 

at the place of occurrence that he killed his wife. He did not record the 

statement of accused at the place of occurrence because the local public were 

enraged there. He recorded the statement of accused at 11.50 am at police 

station. He seized the bamboo lathi after hearing verbal confession.  But he 

recorded the statement of accused at the police station only after seized the 
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said lathi.  In the Ext.2, seizure list though it is not stated that the said lathi 

was seized as led by accused but is it stated that on being identified by 

accused the said lathi was seized. While he reached at the place of occurrence 

there were gathering of about 150 people. But he did not meet accused there 

as accused went to his master’s home. Though in the statement of accused he  

confessed his guilt but he had not sent the accused to the ld. Magistrate for 

recoding his confessional statement U/S 164 Cr.P.C. He did not record the 

statement of  three children. But that has not been noted in their case diary. 

The witness Teg Bahadur Chetry did not state to him that  the children of the 

accused reported them that accused killed his wife by assaulting with a lathi. 

Similarly, the witness Bijoy Baskey also did not state to him  that he was 

informed by nephew and niece that their father killed their mother by 

assaulting with a lathi. He also not obtained the signature of accused after 

obtaining his signature.  

 

21. CW1, Mangal Hasda has deposed that Sonaram hasda is his father. 

Deceased Surajmani Baskey is his mother. 2 years ago incident took place at 

night. His father consumed alcohol. His mother was inside  the house and 

prepared food. After consuming alcohol his father assaulted his mother with a 

lathi on her head. Through they resisted their father, but he did not pay heed. 

His father gave several lathi blow on his mother. When their father tried to 

assault him, he fled away from their house and took shelter in jungle. His 

mother succumbed to her injury at their house. 

 In cross-examination he has stated that he met police on the next day. 

Police asked him about the incident. His mother also consumed alcohol. After 

consuming alcohol quarrel took place. There was no quarrel prior to the 

incident.  

 

22. CW2, Samari Hasda has deposed that Sonaram Hasda is her father. Her 

mother had died on the day of incident at night. While her mother was at 

home her father assaulted her mother with a lathi. At that time her brother and 

sister were present. Her father tried to assault her, she had hidden herself in 

the back side jungle of their house. Village people came to their house on the 

next day morning. They also came out. Her mother succumbed to her injury. 
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 In cross-examination she has stated that her mother did not consume 

alcohol.  

 

23. I have also heard argument put forwarded by ld. Counsel for both 

parties.  

 

EYE WITNESS 

 

24. I have scanned  the evidence of PWs AND CWs. In the present case, 

thEre is no eye witness to the occurrence except CW1 and CW2. Mandal 

Hasda, the son of deceased was examined as CW1 and Samari Hasda was 

examined as CW2.  

 

25. CW1, Mangal Hasda and CW2, Samari Hasda are child witness. So, I 

have perused their evidence with great care and caution keeping in mind that 

child witnesses are most susceptible to tutoring.  

 

26. CW1, Mangal Hasda in his evidence has stated that on the fateful night 

of incident his father, the accused, assaulted his mother under influence of 

alcohol with lathi on her head. Though they resisted the accused, but he did 

not pay heed and tried to assault him. He fled away from their house and took 

shelter in jungle.  

 

27. CW2, Samari Hasda has corroborated  the evidence of CW1. CW1 and 

CW2 narrated the incident and vividly described how their mother was 

assaulted  by accused resulting to death of her. For the act of accused and out 

of fear these two child witnesses had to take shelter in the jungle  at night. 

They were cross-examined  by the defence. But nothing has been brought out 

to disbelieve their evidence. CW1, a child aged 11 years and CW2, a child aged 

6 years, gave evidence in a simple manner without making any noticeable 

improvement/embellishment. They narrated how their father killed their 

mother in presence of them while she was preparing food. Presence of CWs at 

their house is quite natural. After deeper scrutiny and thorough scan it is found 

that there is ring of truth in the version of CWs. Defence has failed to show 
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that CW1 and CW2 are tutored witness. Evidence of CWs are found to be 

cogent, credible and corroborating each other. 

 

28. The son and daughter were not cited as witness by the I.O. PW3 in his 

evidence has stated that the children of deceased reported him about the 

occurrence. Thereafter, they were examined as court witness as prayed for by 

the prosecution. The I.O. had intentionally withheld   the examination of 

children.  

 

29. According to PW2, he was reported by the secretary that accused killed 

his wife. The accused made extra-judicial confession before the public that he 

killed his wife with lathi. The accused had shown one bamboo lathi which was 

seized by police. There is no evidence on record that accused made extra-

judicial confession  under coercion or duress. So called extra-judicial confession 

made by accused is found to be truthful. His evidence lends support to the 

evidence of CWs. 

 

30. PW3 is a reported witness. According to this witness the children of 

accused reported him about the incident. The evidence of PW 3 is corroborated 

by the evidence of CWs.  

 

31. PW4 is also a reported witness. His evidence lends credence to the 

correctness of prosecution case.  

 

32. PW5 is the informant and brother of deceased. He was informed on the 

next day that accused killed his elder sister by assaulting her with lathi. He 

rushed to the house of the accused and found the door locked. With the help 

of local people he opened the door and found  the dead body lying on the bed. 

His nephew (CW1) reported that his father (accused) killed their mother with 

lathi. Though he is a reported witness his evidence lends support to the 

prosecution case. 

 

33. According to PW6, accused confessed before the public that he killed 

his wife. After killing his wife, the accused went to the house of Tek Bahadur 
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for money. The accused made extra-judicial confession before the local people 

that he killed his wife. There is no evidence on record to show that at the time 

of making confession police was present or local people assaulted the accused. 

Confession did not obtain by force, coercion and threat. So the confession is 

found to be credible and worthy of acceptance.  

 

34. According to PW7, after the occurrence the accused told her that his 

wife had died in the night. On being asked he said that froth came out from 

her mouth. The son of deceased (CW1) in presence of local people stated that 

his father (accused) killed his mother. Evidence of PW7 lends support to the 

evidence of CWs.  

 

35. PW8 was declared hostile. The hostile portion of PW8 was confronted 

with I.O. PW12 I.O. has confirmed that PW8, Maina Murmu stated before him 

that accused killed his wife with bamboo stick and hand. Since there is 

corroborative evidence, the hostile part of PW8 can be acted upon. The hostile 

part of PW8 is corroborated by evidence of CWs.  

 

36. PW9 after the incident rushed to the house of accused and saw the 

dead body lying on the bed. Police seized the lathi on being shown by accused. 

This witness also identified the lathi as Material Ext.1. This witness supported 

the seizure. 

 

37. PW10, village Headman is a reported witness. He was informed by local 

people about the incident. 

 

38. PW12 is the I.O. of this case. According to I.O. on getting information 

he made GD entry No.102 dated 5.2.15. During investigation he seized lathi on 

being shown by accused which was used in the commission of crime.  He also 

noticed injury on head and right hand of deceased. CWs in their evidence have 

categorically stated that accused gave lathi blow on the head of their mother. 

Doctor found injury on the parietal region on the person of deceased. There is 

no inconsistency between medical evidence and ocular evidence. There is no 

material contradiction in the evidence of PWs.  



 13 

 

39. Another pertinent aspect of the case is wife of accused was found dead 

in his house, so he is under obligation to explain the circumstances how his 

wife died but he has not given any sort of answer while examining him u/s 313 

Cr.P.C. Accused has failed to give proper explanation as regard to the death of 

his wife in his house. 

 

40. Thus after evaluating the evidence on record, it is found that the 

prosecution has invariably proved that it was none but accused Sonaram Hasda 

who gave fatal lathi blow on deceased. The prosecution has proved beyond all 

reasonable doubt that accused assaulted the deceased with lathi which caused 

her death and it was ante-mortem, as such, the case is squarely false U/S 302 

IPC.  

 

41.  The above circumstances would show that accused intentionally 

inflicted lathi blow on the head of the victim which is the vital part of body. 

When once the ingredients of intention is established that person would be 

murdered as such the grave and sever injury was sufficient in the ordinary 

course of nature to cause death.  

 

42. Considering the aforesaid evidence and circumstances, it is held that 

deceased was killed by the accused Sonaram Hasda caused by severe assault 

on the head, resultant ultimately to death.   

 

43.  In view of the above, I am bound to hold that the prosecution has able 

to prove the charge against the accused Sonaram Hasda U/S 302 IPC beyond 

all shadow of doubt. Accordingly, he is convicted thereon.  

 

HEARING ON SENTENCE 

 

44.  Heard accused Sonaram Hasda on the point of sentence and his 

statement recorded u/s 235 (2) Cr.P.C. He has submitted that he has  been in 

custody for a long time. He also submitted that he is the only earning member 

of his family. As such, praying for leniency. 
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45.  Heard ld. Counsel for the accused as well as ld. P.P. for the State. But, 

in the case of murder like heinous crime, I am of the view that no leniency 

should be allowed.  

 

46.  The recent benign direction of the Penal law towards life sentence as a 

rule and death is an exception awarding of which must be accompanied by 

recorded reason. From the medical report as well as statements of the eye 

witnesses, it transpires that deceased was assaulted with lathi. Accused 

inflicted fatal lathi blow on head of deceased which caused her death. Looking 

to the matter of manner of assault, in the case in hand, it seems that accused 

person acted under momentary impulse. Apart from that, it is difficult to hold 

that accused is such a dangerous person that to spare his life will endanger to 

the community. I am also not satisfied that the circumstances of the crime are 

such that there is no alternative but to impose the death sentence.  It is true 

that act of murder is a heinous crime and requires to be condemned. But at 

the same time, it cannot be said that it is the rarest of rare cases where 

accused requires to be eliminate from the society.  

 

ORDER 

 

47. Considering all, I convict the accused Sonaram Hasda U/S 302 IPC and 

sentenced him to rigorous imprisonment for life and also to pay fine of 

Rs.5000/- (Rupees five thousand), i/d rigorous imprisonment for 3 (three) 

months.  

 

48. The period of detention of the accused during investigation, enquiry or 

trial, if any, be set off against the substantive sentence of imprisonment U/S 

428 Cr.P.C.  

 

49. Seized article be destroyed in due course of law. 

 

50. Let a free copy of judgment and order be served to the accused.  
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51. Let another copy of judgment and order be sent to the ld. District 

Magistrate, Udalguri, under the provision of section 365 Cr.P.C. 

 

52. Let the GR case No.117/15 be sent to the ld. Chief Judicial Magistrate, 

Udalguri, alongwith a copy of judgment.  

 

53. Given under my hand and seal of this court on this the 9th  day of 

August,2017 at Udalguri Court. 

  

(S. Bora)                                                                                                                                  
Sessions Judge, 
Udalguri, BTAD. 
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A P P E N D I X 

A. Prosecution witness.  

 

PW-1   Dr. Bhadra Kt. Sarma (M.O) 
PW-2   Birendra Nath Brahma  
PW-3  Tek bahadur Chetry.  
PW-4   Smti. Lakhi Hasda 
PW-5 Bijoy Baskey 
PW-6 Kuria Baske  
PW-7 Smti. Benu Devi 
PW-8  Smti. Maina Murmu 
PW-9 Durga Murmu 
PW-10 Maniram Basumatary 
PW-11 Sri Rana Borah 
PW-12 Dipankar Gogoi (I.O.)  
 
B. Defence witness.  
 Nil.  
 
C. Court witness. 
 
CW-1 Mangal Hasda 
CW-2 Mumari Hasda 
 
D. Prosecution Exhibit.  
Ext.1  P.M. Report 
Ext.2 Seizure list 
Ext.3 Inquest report 
Ext.4 Sketch map 
Ext.5 Charge-sheet 
Ext.6  U/S 161 Cr.P.C. Statement of accused. 
Ext.7 U/S 161 Cr.P.C. Statement of witness Maina Murmu. 
Ext.8  Ejahar 
 
E. Defence Exhibit. 
 Nil.  
                               Sessions Judge,  
                                  Udalguri. 
         Dictated and corrected by me 
      and each page bears by signature. 
 
 

              (S. Bora)                                                                                                                                       
 Sessions Judge, 

                    Udalguri, BTAD. 
 
        Transcribed and typed by me:-  
 
           (Jitumani Sarma/Steno.) 


